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---4 Lw- -rT? 	APPI$Cant 	the APpLtCflt WCS ptest in 
voe

p.rsen.arlier also whe-i this matter was 

listed for,  final hearing on 14.,11.2613 

flqe 

appeared for the Aplicaflt.No rej.inder 

has also •eefl filed in this matter.Therfore, 

c- 	
this matter was called for final dis*sal 

on 2.12.2$3 and finally for tday when 

no one represented for the Mplicflt 

nor any request for adjournment was made. 

61  - 	
±t) 	 11oweVeZ,Mr,5..J&ai learned AdditiSuCl 

Standing Counsel was prest. 

The case of the Applicapt is that 

he had suSnitted a re,resentatiofl to the 

senior Superintendent of pist Qffices, 
I 

shubaneswar DivisiOn for considering his 

case for recruitment to the post of 

PA/SA for the Year 17_199$ and 10 

--- 
ut his recruest was turned down vide  

Annure-9 by the said authority on the 

orcuad that the apliCaflt havint already 

krom.ted/appoiflted as p.tmnmn,he is not 

&-i4.le for selection to PA cadre in 
L- 

accordance with the direct.rat&5 Letter 

c-' 	 N ..44/lS 	- s p1-I dated 2 • $ • l 5 

ArieVed by this ordet he has 



this Tciunal for qixashinQ of 	z'c er/Let:t 

under Annexure dated 2/27.*.20$2 and for a 

directi.n to the Respondents to allow him to 

appear at the testfsr recruitment to the post 

of postal. Assistant, pirsuant to the nstificeti.n 

da4d 6.$.199 u*der Anne:ure... 

we have heard Mr.5.3. Jena, learned 

Addl.Standing counsel appearing for the 

Respn4ts and have also perused the letter 

of the Ministry of C.mmunicatio(i,)eartment 

of Posts dated 2,$. l$5.iy is$uinq: this. 

rder, the Director Giere1 of pests had ruled 

that w.e.f. 2$.1$5,all futurerecruitrnt 

tt to the cadre of pestman should be held first 

an after the result sf postman cadre is declared 

the date for examthation for 	cadre shuld 

be announced and such a p.licy decision was take 

only to ensure that in no case an GDS,whs is 

apeinted to any departmtal post on a re!ular 

,asis is aulswed to appear thereafter in any ether 

recruitment test meant for this cate.ry .f staff. 

In vies of this p.licy decisi.n of the ResLr sndent 

dej.artment and in view of the fact that the 
C eeC) 

Applicant in this SA has already Appointed to 

the reUl1r cadre .f psstm*,se find ** merit is 

this OAtWhICh is acc.rdiflly dismiss .N7C.St5 
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